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2-T Oil (Regulation of Supply and Distribution) Order, 1998

Now, therefore, in exercise of the powers conferred by sub-sections
(1) and (2) of Section 3 of the Environment (Protection) Act, 1986
(29 of 1986), the Central Government hereby makes the following
Order namely:-

1. Short title, extent and commencement :-

(1) This Order may be called the 2-T Oil (Regulation of Supply and
Distribution) Order, 1998.

(2) It extends to the whole of the National Capital Territory of Delhi

1 "and to the cities of Ahmedabad, Kanpur, Sholapur, Lucknow,
Bangalore, Chennai, Hyderabad, Mumbai, Kolkata, Agra, Jharia,
Varansi, Faridabad, Patna, Jodhpur and Pune".

(3) It shall come into force on the date of its publication in the
Official Gazette.

In the 2-T Oil (Regulation of Supply and Distribution) Order, 1998,
in sub-paragraph (2), of paragraph 1, after the words "National
Capital Territory of Delhi", the words "and to the cities of
Ahmedabad, Kanpur, Sholapur, Lucknow, Bangalore, Chennai,
Hyderabad, Mumbai, Kolkata, Agra, Jharia, Varansi, Faridabad,
Patna, Jodhpur and Pune" shall be inserted, by the 2-T Oil
(Regulation of Supply and Distribution) Amendment Order, 2006.

2. Definitions :-
In this Order, unless the context otherwise requires,-

(a) "2-T OQil", means lubricating oil, meeting API-TC (American
Petroleum Institute-TC) or JASO (Japanese AutomobileStandards
Organisation) specification, used in 2-stroke petrol driven vehicle
engines;



(b) "container" means a sealed package containing pre-packed 2-T
oil in declared quantity;

(c) "loose 2-T oil" means 2-T oil which is not contained in a sealed
container;

(d) "National Capital Territory of Delhi" means the National Capital
Territory of Delhi as defined in the Government of National Capital
Territory of Delhi Act, 1991 (1 of 1992).

3. Restriction on sale and purchase of loose 2-T oil :-

(1) No person shall sell or agree to sell or otherwise dispose of
loose 2-T oil in a service garage for use in 2-stroke engine vehicle
of any make.

(2) In petrol stations, 2-T oil shall be sold only pre-mixed with
petrol through nozzle: Provided that the above restriction shall not
apply to the 2-stroke engine vehicles having separate sump for 2-T
oil provided by the manufacturer in containers for use in the engine
of such vehicle through such sumps.



